I THE CENTRAL AQMINISTRATIVE TRIBUNAL M
PRINCIPAL BENCH

NEW OELHI
3.8 No, 1231/95 Date of decision 14.8.36

Hon'bie Smt,Lakshmi Swaminathan, Member (3)

1. . In the matter of
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Shri Manohar Lal

s/o Sh,Nathu R am

R/o 58/8=-1, Chotta More Sari,
Railway Calony, Delhi

2. Shri Arun Kumar
s/a Sh.Manoher Lal
Qtr.No, 58/B-1, Chotta More Sarai,
Railway Colony, Delhi.

es . Applicants
(By Advocate Shri 5.Ke3auhney )

Us,

1, Union of India trrough Genl,Manager
Northern Railuway, Baroda Housa,
New Uelhi.

2, Divisional Rly.“anagef,_
N.R. UORQMQOFFiCB, New Oelhi,

3, Divisional personnel Jfficer
Northern Railuway,
0.i.M.0ffice, New Uelhi,

j , R L
(By Advocate Shri R .L.Dhawan ) ves Respondents

JR DER (ORAL)

(Bon'ble Sat,Llakshmi $yaminathan, Menber (3)

The main grievance of the applicantg in this
the non=
application was regarding/appointment of applicant No,2

e AR R,

on compassionate g rounds on retirement of his father,

applicant No.1, on medical grounds weGefe 17.3.1993, The

respondents have filed their reply in which they have

submitted that applicant No,2 has since been issued
notice dated 4.6.96(Ann.R.2) "oy which he has been se lected
for the post of Enguiry and Reservation Clerk on
compassionate grounds. Shri Sawhney,learned counsel for
the applicant confirms that the applicant has since besn

appointed to this post Follouing the order of 4,6.96.
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2. " In the abowe circumstances, the relief pragd fuﬁr

in para 8(i) to appaint applicant No.2 on compassionate

grounds @O0 longer surviges.

. 8 Regarding the prayer in para g(ii) of the application,

the learned counsel for the applicant submits that no

fur ther representation has been made to the respondents
in respect af‘rsgulariéation of ﬁhe,Railuay’quartar uhich
yas allotted to the father after 4.6.,96 i.e. the date of

| appointment of applicent No,2 oan compéssLanate graunds.

4.. The other feliefs prgyéd for in para g8(iii) to (wi)
would depend on the decision which is yet to be taken by
the respondents, in case apalicant makes 2 representatdon
as mentioned above for regularisation of the quarter.in
the facts and circumstances of the case,it is considered
pfamature and, there fore, unnecessary to make any
comients at this stage on thess reliefs,

5. In the above facts and circumstances of tha-case,

this ‘dohs ia disgosed of with the fallowing dirsectiomeis

(i) The applicants may immediately subnit a
pepresentation to the respondants giving all the
details, for their consideration and regularisation
of the quarter N1,58/8=1, Chhota flare Sarai,Railuay
Colony in the name of applicant No.2, conssgquent
upon his appointment on compassionate grounds to
the post of Enguiry and Reservation Clesrk following
the notice dated 4.6.96. The respondents shall
consider this representation in accordance with the
rules and pass @a reasoned and speaking order thereon
under intimation to the applécent within a seriod

_‘¥;;;g§§n€§£§gﬁéfram the date of receipt of the

B No order as to costs. -
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(Smt,Lakshmi Suaminatﬁﬁﬁj—“ﬂ-dwﬂ#

Member (J)
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